ANNEXURE-I
COMMERCIAL BID

	S.No.

	Description of Service
	Unit
	 Cost (in Rupees)
	Total Cost (In words)

	1
	One time cost: Design, development and deployment of the solution  on premises Intranet + Website 
	One time cost
	
	

	1.a
	Cost of conversion and translation of 3000 pages in to Hindi Per page cost for conversion and translation from English  to Hindi
	
	
	

	2
	Cost of servers

(Latest version) with 3 years’ comprehensive onsite warranty


	
	
	

	2a
	Cost of additional warranty for servers ( if warranty is to be extended beyond 3 years)
	
	
	

	3
	Cost of storage

and other related equipment’s with 3 years’ comprehensive onsite warranty

(Latest version)
	
	
	

	3a
	Cost of additional warranty storage

and other related equipment’s (if warranty is to be extended beyond 3 years)


	
	
	

	4
	Cost of software licenses (Latest version)
	One-time cost 


	
	

	5
	Total Cost of software assurance for 3 years  
	SA @ Rs.     

____________

per annum for 3 years
	
	

	Please enclose the bill of materials as per Annexure-IA
	

	6
	Total Cost of Annual maintenance  for next 2 years after warranty period of 1 year.
	@ Rs.     

____________

per annum for 2 years
	
	

	7
	Man month rate for handling Change requests
	
	
	

	
	Total cost ( excluding item no. 7 and  GST/VAT/Service Tax)
	
	

	
	Taxes,  if any
	
	

	
	G. Total
	
	


Annexure  I-A



Bill of Material (BOM) (Hardware and Software)

	
S.No
	
Part Code
	
Description
	
Brand
	No of units
	
Unit Price
	Total cost

	
	
	
	
	
	
	

	
	
	
	
	
	
	

	
	
	
	
	
	
	

	
	
	
	
	
	
	

	
	
	
	
	
	
	


ANNEXURE-II
AGREEMENT
The IRDAI having agreed to grant the contract for Revamping of Intranet portal and its website www.irdai.gov.in at IRDAI ,Head office in response to the submission of sealed tender by me/us on ___________the Chief General Manager (IT), --------------- . I/ We, ________________________________________ (here enter full name and address of Bidder) am/are executing this agreement on ___________ and hereby confirm that I/we have thoroughly examined and understood the terms and conditions of Notice inviting Tender and the Invitation to Tender and Instructions to Bidders bearing No. IRDAI/ dated ______ by the Chief General Manager (IT), ------------------ for Revamping of Intranet portal and its website www.irdai.gov.in at Head office, IRDAI. I/we am/are willingly undertaking the said work consequent on the approval of the tender given by me/us to the Chief General Manager (IT), --------------------- at the rate mentioned in Price Bid (enclosed) which forms part of this agreement and as per terms and conditions of the tender.
I/We, assure the said IRDAI that I/we will undertake the said work to the best of my/our ability at all stages, during the tenure of the contract. This agreement will remain in force for a period of three years and 4 months (development: 4 months, warranty: 12 months and annual maintenance: 24 months) with effect from ____________ or from the date on which the contract is awarded.
WITNESS
1.                                                                                      Signature of Bidder
2.                                                                                            

WITNESS 

1.
2.
Chief General Manager (IT)
   IRDAI
ANNEXURE – III

NON-DISCLOSURE AGREEMENT
WHEREAS,
we
the
undersigned
Bidder/Bidder’s
Consortium
Member,
_______________________________________________, having our principal place of Business / registered office at __________________________________, hereinafter referred to as the Bidder, are desirous of tendering for Bid No.  ___________________________
__________ covering Application Software Development to the Chief General Manager (IT), IRDAI, Head Office, Hyderabad.
WHEREAS, the Bidder is aware and confirms that the information, software, hardware, business data, architecture schematics, designs, storage media and other documents made available by Chief General Manager(IT) in the Bid documents during the tendering process and thereafter, or otherwise (confidential information for short) is privileged and strictly confidential and/ or proprietary to IRDAI.
NOW THEREFORE, in consideration of the foregoing, the Bidder agrees to all the following conditions, in order to induce Chief General Manager (IT), IRDAI to grant the Bidder specific accesses to confidential information, proprietary, information systems, network, databases and other data, IT Department.
IT IS HEREBY AGREED AS UNDER:
a) The Bidder agrees to hold in trust any confidential information received by the Bidder, as part of the Tendering process or otherwise, and the Bidder shall maintain strictest of confidence in respect of such confidential information. The Bidder also agrees:
i) to maintain and use the confidential information only for the purposes of tendering for this Bid and only as permitted herein; 

ii) to only make copies as specifically authorized by the prior written consent of IRDAI and with the same confidential or proprietary notices as may be printed or displayed on the original; 

iii) to restrict access and disclosure of confidential information to such of their employees, agents, consultants and representatives strictly on a “need to know” basis, to maintain confidentiality of the confidential information disclosed to them in accordance with this clause;
and
iv) to treat confidential information as confidential unless and until IRDAI notifies the Bidder of release of its obligations in relation to the said confidential information.
b) Confidential information does not include information which; 

i) The Bidder knew or had in its possession, prior to disclosure, without limitation on its  

           Confidentiality; 

ii) Is independently developed by the Bidder without breach of conditions under this Tender; 

iii) Information in the public domain as a matter of law;

iv)  Is received from a third party not subject to the obligation of confidentiality with respect to such information;
v) Is released from confidentiality with the written consent of IRDAI The Bidder shall have the burden of proving hereinabove are applicable to the information in the possession of the Bidder.

c) Notwithstanding the foregoing, the Bidder acknowledges that the nature of activities to be

    performed as part of the Tendering process may require the Bidder’s personnel to be present on premises of IRDAI or may require the bidder’s personnel to be present on premises of IRDAI or may require the bidder’s personnel to have access to software, hardware computer networks, databases and storage media of a IRDAI while on or off premises of IRDAI. It is understood that it would be impractical for IRDAI to monitor all information made available to the bidder’s personnel under such circumstances and to provide notice to the Bidder of the confidentiality of all such information. Therefore, the Bidder agrees that any technical or business or other information of IRDAI that the Bidder’s personnel representatives or agents acquire while on IRDAI premises, or through access to computer systems or databases while on or off IRDAI premises, shall be deemed confidential information.

d) Confidential information shall at all times remain the sole and exclusive property of IRDAI. Upon completion of the tendering process, confidential information shall be returned to IRDAI or destroyed, if incapable of return. The destruction shall be witnessed and so recorded, in writing, by an authorized representative of IRDAI. Nothing contained herein shall in any manner impair rights of IRDAI in respect of the confidential information. 

e) In the event that the Bidder hereto becomes legally compelled to disclose any confidential information, the Bidder shall give sufficient notice to IRDAI to enable IRDAI to prevent or minimize to the extent possible, such disclosure, Bidder shall not disclose to a third party any confidential information or the contents of this Bid without the prior written consent of IRDAI. The obligations of this Clause shall be satisfied by handling confidential information with the same degree of care, which the Bidder applies to its own similar confidential information but in no event less than reasonable care. 

f)  The obligations herein shall survive the completion or cancellation of the Tendering process.
For and on behalf of: _____________________________________ (bidder) Authorized Signatory
Name :_________________________
Designation : ________________________
Office Seal :________________________
Place :________________________
Date :_______________________
ANNEXURE -IV
Cover Letter from bidder
(To be submitted on Bidding company letter head)
To
The Chief General Manager (IT),
IRDAI,

HYDERABAD 
Dear Sir,
I/We submit the sealed Bid for Revamping of Intranet portal and its website www.irdai.gov.in
1. I/We have thoroughly examined and understood information & instructions to bidders, terms and conditions of contract and its schedules etc., and agree to as tendered by them. 
2. I/We would like to commit that in case of any difference/variation in the quote made, between figures and in words, only the lower of the two rates quoted either in figures or in words shall be construed as correct and valid, if any correction/overwriting has not been 

Authenticated by me by my full signatures, my Bid be declared null and void.
3. I/We agree to keep the offer open for acceptance up to and inclusive of 90 (ninety) days inclusive of date of Bid opening (Financial tender) and to the extension of the said date by fifteen days in case it is so decided by the Chief General Manager (IT) I/We shall be bound by communication of acceptance of the offer dispatched within the time and I/We also agree that if the date up to which the offer would remain open be declared a holiday for the IRDAI, the offer will remain open for acceptance till the next working day. 

4. Demand Draft No. __________ dated ____________ on ___________ (Name of schedule Bank) for Rs. __________ (Rupees_________________________________) is enclosed as Earnest Money. In the event of my/our Bid being accepted, I/We agree to furnish a Security Deposit as follows______________________ (here indicate the manner in which the Security is deemed to be furnished). 

5. I/we do hereby declare that the entries made in the Bid and appendix/schedules  attached therein are true and also that I/We shall be bound by the act of my/our duly Constituted attorney Shri ________________________ whose signature is appended hereto  in the space specified for the purpose and of any other person who in future may be Appointed by me/us instead to carry on the business of the concerned, whether any intimation of such change is given to the Chief General Manager (IT) , IRDAI or not.
Yours faithfully,
Signature of Bidder
Capacity in which signing
Name__________________
Address; ______________
Date: ________________
Signature of witness with date:
Name and Address of witness:

ANNEXURE-V

CONTRACT PERFORMANCE GUARANTEE
(To be stamped in accordance with Stamp Act)
Bank Guarantee No. ………..
Date ………………………...
To
[IRDAI's Name & Address]
Dear Sirs,
In consideration of the …………….. [IRDAI]…………. (herein after referred to as the 'IRDAI,' which expression shall unless repugnant to the context or meaning thereof, include its successors, administrators and assigns) having awarded to M/s. ………..[Contractor's Name]
……….. with its Registered/Head Office at …………………………..…………………… (Hereinafter referred to as the 'Contractor', which expression shall unless repugnant to the context or meaning thereof, include its successors, administrators, executors and assigns), a Contract by issue of IRDAI's Notification of Award No. …………….. Dated ………….. and the same having been unequivocally accepted by the Contractor, resulting into a contract bearing No…………. dated …………. Valued at……………….. for ……………… and the Contractor having agreed to provide a Contract Performance Guarantee for the faithful performance of the entire Contract equivalent to …..
(*) ….. % (………………. percent) of the said value of the Contract to the IRDAI.
We ……………….. [Name & Address of the Bank] …..………. having its Head Office at
………………………….. (hereinafter referred to as the 'Bank', which expression shall, unless repugnant to the context or meaning thereof, include its successors, administrators, executors and assigns) do hereby guarantee and undertake to pay the IRDAI, on demand any and all monies payable by the contractor to the extent of ………... (*) ………. as aforesaid at any time upto ……………. (@) ………… [days/month/year] without any demur, reservation, context, recourse or protest and/or without any reference to the Contractor. Any such demand made by the IRDAI on the Bank shall be conclusive and binding notwithstanding any difference between the IRDAI and the Contractor or any dispute pending before any Court, Tribunal, Arbitrator or any other authority. The Bank undertakes not to revoke this guarantee during its currency without previous consent of the IRDAI and further agrees that the guarantee herein contained shall continue to be enforceable till the IRDAI discharges this guarantee.
The IRDAI shall have the fullest liberty, without affecting in any way the liability of the Bank under this guarantee, from time to time to extend the time for performance of the Contract by the Contractor. The IRDAI shall have the fullest liberty, without affecting this guarantee, to postpone from time to time the exercise of any powers vested in them or of any right which they might have against the Contractor, and to exercise the same at any time in any manner, and either to enforce or to forbear to enforce any covenants, contained or implied, in the Contract between the IRDAI and the Contractor or any other course or remedy or security available to the IRDAI. The Bank shall not be released of its obligations under these presents by any exercise by the IRDAI of its liberty with reference to the matters of omission or commission on the part of the contractor or any other indulgence shown by the IRDAI or by any other matter or thing whatsoever which under law would, but for this provision, have the effect of relieving the Bank.
The Bank also agrees that the IRDAI at its option shall be entitled to enforce this Guarantee against the Bank as a principal debtor, in the first instance without proceeding against the Contractor and notwithstanding any security or other guarantee that the IRDAI may have in relation to the Contractor's liabilities.
Notwithstanding anything contained hereinabove, our liability under this guarantee is restricted to
…………. (*) ……….. and it shall remain in force up to and including…………. (@) ……… and shall be extended from time to time for such period, as may be desired by M/s………….. [Contractor's Name] ………... on whose behalf this guarantee has been given.
In witness where of the Bank, through its authorized officer, has set its hand and stamp on this
This ………………. day of ………….. 2017 at …………………………...
WITNESS
…………………………..…
(Signature) ……….…………
(Signature)
……………………………..
(Name)
(Name) ………………….….
…………………………….. ………………………………
(Official Address)
(Designation with Bank
Stamp)
Attorney as per Power of
Attorney No………………
Dated …………………….
Notes: 1. (*) This sum shall be ten percent (10%) of the Contract Price.(@) This date will be ninety days (90) beyond the warranty and maintenance period as specified in the Contract. 

2. The stamp papers of appropriate value shall be purchased in the name of Guarantee issuing Bank. 

ANNEXURE- VI

FORMAT OF APPLICATION FORM

	S.No
	Particulars:




	

	1
	Name of the IT Company

Address (Regd. Office)
: email:

Telephone No. & Fax: Website:
	

	2
	Name of the contact person:
Telephone: Email ID
:
	

	3
	Type of the Organization (Public Sector

/Limited/Private limited) :
	

	4
	Chief of the Organization: email Id
:

Telephone:
	

	5
	Registration details: (enclose certificates):
· Company Registration
	

	6
	PAN/ TAN No  (enclose certificate):
	

	7
	Activities of the Company: (List the activities)
	

	8
	List of financial / Insurance sector/PSUs/ government clients

(with contact details like Address, contact person, phone number and e- mail id)
:
	

	9
	Turnover of the Company for the last 3 years: (Enclose certificate from the Chartered Accountant).
	Year:    Turnover      Profit

2016-17

2015-16

2014-15

	10
	Total No. of Employees:
· Technical Staff
	

	
	· Non-Technical Staff
	

	11
	No. of Offices/Centres (enclose the list):
	


12. List of three similar projects handled (provide the details in the following format) during the last 5 years, as requested in the pre-qualification criteria mentioned in Section – I.

(i) Name of the client

(ii) Contact person
(iii) Address and telephone no.
(iv) Title of the project

(v) Cost of the project

(vi) Duration of the project
(vii) Technology used.
(viii) Brief statement about how their requirements are similar to those in this proposal
(ix) Date of completion
(x) Outcome of the project URL
(xi) Copy of the work order and project completion certificate
 13. Any other information the applicant wants to furnish:
Declaration
I hereby declare that the above information is true to the best of my knowledge.

Signature with Name & Seal

Place

Date:

ANNEXURE- VII

FORMAT FOR TECHNICAL PROPOSAL
The organisation should submit the TECHNICAL PROPOSAL separately as per the format given below
Technical Proposal:
1. A brief description of the Bidder’s organization and an outline of recent experience on assignment of similar nature. The information as per format given at ANNEXURE – VIII to be furnished on each assignment should indicate the details of the project, duration, contract amount and company involvement
2. Brief understanding of the existing system.

3. Scope of the work and terms of references.
4. Proposed solution:
a) Overview
b) Proposed system Architecture (Technical & Deployment)
c) Technical features
5. Approach and methodology (This will be followed by the Organization to achieve the stated deliverables) which the organization proposes to execute illustrated with flow charts of activities.

a) Approach
b) Methodology

c) Work plan
d) Quality Management
6. A Complete Project Management Methodology including the following:
a) Responsibilities of the Service provider
b) Project planning
c) Project Monitoring and Control
d) Change Management
7. Details about hosting and facility management.
8. Deliverables and acceptances (The definition of deliverables by the Service Provider must be quantified as much as possible)
a) IRDAI responsibilities
b) Service provider deliverables. 
c) Delivery and Acceptance methodology
Note:

Any deviations must be specifically defined by the Service Provider in its proposal, which if successful, shall become part of the agreement. Such deviations shall not be in conflict with the basic nature of Technical requirements of this Solicitation. IRDAI, however, reserves the right to ask for clarifications or reject the proposed change or the entire technical proposal, if found in complete dissonance with the scope of work mentioned in the RFP.
ANNEXURE VII-A Addendum to TECHNICAL PROPOSAL
	S.NO.
	GENERIC REQUIREMENT OF FEATURES FOR THE PROPOSED INTRANET AND WEBSITE SOLUTION

(Please encircle YES or NO)
	BIDDERS RESPONSE 

	1
	Should have the ability to have multilingual portal with regional & localization and Unicode support.
	YES
	NO

	2
	Should support multiple browsers like IE, Mozilla, Google Chrome, etc.
	YES
	NO

	3
	Should be able to integrate with Ms-Office
	YES
	NO

	4
	Should authenticate users from Active Directory/LDAP, claim based authentication
	YES
	NO

	5
	Should support customization of Look and feel of the portal
	YES
	NO

	6
	Should be able to connect to mobile devices.
	YES
	NO

	7
	Should integrate with major email servers such as Microsoft Exchange, IBM Lotus Domino and Google messaging etc.
	YES
	NO

	8
	Should integrate with instant messaging services, and support products and protocols like SIP/XMPP
	YES
	NO

	9
	Should integrate with any other portal products through open standards such as HTML, XML, RSS, web services, and WSRP.
	YES
	NO

	10
	Should support Personal area / home page for each user
	YES
	NO

	11
	 Role Based Access (Admin, General User, Power User, Backup User etc.)
	YES
	NO

	12
	Should support encryption and compression features
	YES
	NO

	13
	Built in security features for data security
	YES
	NO

	14
	Should support multiple roles (e.g. editor, facilitator, community manager, moderator) with associated access controls.
	YES
	NO

	15
	Should support upload, store, organize and share documents
	YES
	NO

	16
	Should be able to share the document as a link with others also
	YES
	NO

	17
	Should be able to create team site / department site to be configured with message boards, discussions, event calendar, blog etc.
	YES
	NO

	18
	Should support persistent environment to post questions and answers or to have general discussions, threaded discussion forums, discussion forum moderation, discussion forum integration with mailing lists (ability to post to forum via email; email sent automatically on posting to the forum), discussion categories
	YES
	NO

	19
	Should support tasks and to-do lists associated with people and/or activates, basic task progress tracking and summary reporting, public and personal event calendar, sending invitations to a group/community, event participant lists, shared event calendars,
	YES
	NO

	20
	Should support Blogs, organization of blog posts by date, organization of blog posts by category,  Blog comment moderation, Blog spam/abuse filtering, End-user instant publishing functionality that displays entries in reverse chronological order and permits comments from others, User-controlled tags for documents, pages, people, posts;
	YES
	NO

	21
	Should support Template builder for reusing successful activity/project/team/community spaces or for building new ones - for developers/administrators
	YES
	NO

	22
	Should support web traffic reports for administrators and community managers
	YES
	NO

	23
	Should have authoring capabilities
	YES
	NO

	24
	Should have workflow capabilities with regard to the content approval/publishing process
	YES
	NO

	25
	Should support Publishing content in web viewable formats
	YES
	NO

	26
	Should have in-built Content Management System (CMS) for managing the contents of the portal
	YES
	NO

	27
	Should provide multi-channel output capabilities ( rendering on various devices such as mobile, tabs etc.)
	YES
	NO

	28
	Should support editions (versions/rollback) of the web site managed
	YES
	NO

	29
	Users should be able to upload documents in multiple formats
	YES
	NO

	30
	Users should be able to upload multiple files at the same time
	YES
	NO

	31
	Should support 'Drag-and drop' file upload
	YES
	NO

	32
	Should be able to share documents with multiple people
	YES
	NO

	33
	Should be able to follow documents
	YES
	NO

	34
	Should be able to preview the document .
	YES
	NO

	35
	Should be able to 'send' documents to a project or group area by email
	YES
	NO

	36
	Should be able to have embedded viewers for accessing documents in multiple formats without requiring other applications
	YES
	NO

	37
	Should support creating and editing rich documents inside the browser
	YES
	NO

	38
	Should have multi-user editing the same document.
	YES
	NO

	39
	Should support version control, change tracking and comments in these documents
	YES
	NO

	40
	Should support approval workflow
	YES
	NO

	41
	Should support administrator control of access permissions to shared repositories
	YES
	NO

	42
	Should support end-user control of access restrictions to shared repositories
	YES
	NO

	43
	Should support check In/check Out capabilities
	YES
	NO

	44
	Should support version Control Capabilities (the number of major versions supported, minor versions, and branching)
	YES
	NO

	45
	Should supports the import of content into the repository.
	YES
	NO

	46
	Should support document and text indexing capabilities.
	YES
	NO

	47
	Should be able to store images in the repository
	YES
	NO

	48
	Should support features for caching and prefetching of images
	YES
	NO

	49
	Should support image indexing capabilities
	YES
	NO

	50
	Should be able to support to store and manage documents in the same Repository
	YES
	NO

	51
	Should Support Managed Metadata
	YES
	NO

	52
	Should support Records Management
	YES
	NO

	53
	Should support Document Sets
	YES
	NO

	54
	Should support content archiving capabilities
	YES
	NO

	55
	Should Support Digital Asset Management
	YES
	NO

	56
	Should be able to add Site Feeds within a portal
	YES
	NO

	57
	Should be able to follow a page, document, site, people
	YES
	NO

	58
	Should support attachment search
	YES
	NO

	59
	Should support people search
	YES
	NO

	60
	Should support federated search
	YES
	NO

	61
	Should be able to customize search
	YES
	NO

	62
	Should be able to perform read/write/update data to other RDBMS
	YES
	NO

	63
	Should provide support (out-of-box) drag and drop of documents directly from File Manager / Windows Explorer to Browser for upload of documents in a document library.
	YES
	NO

	64
	It should provide one development environment throughout the entire development cycle from the start of the project through development to deployment.
	YES
	NO

	65
	The solution should provide attribute-based hierarchies that avoid the need for any duplication and improve performance and scalability.
	YES
	NO

	66
	The solution should support a central metadata repository which defines business entities, business logic, calculations, and metrics
	YES
	NO

	67
	The Business Semantic Layer should serve as the single data source for all reports, spreadsheets, OLAP browsers, KPIs, and analytical applications.
	YES
	NO

	68
	It should provide a tool for an integrated Business Intelligence Development Environment
	YES
	NO

	69
	It should support Analytics which can be easily embedded in a Portal through delivering a central location for enterprise information.
	YES
	NO

	70
	It should support analysts by creating analytic starting points including graphs, key performance indicators (KPIs), data grids and advanced visualizations like the Decomposition Tree, Performance Map and the Perspective View.
	YES
	NO

	71
	The solution should support analytic views which can be seamlessly integrated into a portal environment without any custom development.
	YES
	NO

	72
	Should support programmability
	YES
	NO

	73
	Should have Information Rights Management capability
	YES
	NO

	74
	Should have in-built document management capabilities
	YES
	NO


ANNEXURE- VIII

ORGANISATION’S REFERENCES
Relevant Services Carried out in the Last Five Years Which Best Illustrate Qualification (as per pre-qualification criteria mentioned in Section - I)
The following information should be provided in the following format for each reference assignment carried out which was legally contracted by the client stated below:
	Name of the assignment:
	Country:

	Location within Country:
	Professional Staff Provided by your company:

	Name of Client:
	No. of Staff:

	Address:
	No. of Staff Months:

	Start Date (Month/Year)
	Completion Date: (Month/Year)
	Approximate Value of Services: (in Rs):

	Name of Associated firm(s) if any:
	No. of staff months of processional Staff provided by Associated Firm(s):

	Name of Senior Staff (Project Director/ Coordinator, Team Leader) involved and functions performed:

	Narrative Description of Project:

	Description of Actual Services Provided by your Staff:


Note:
Please note that the self-attested copies of work orders and satisfactory completion certificate from the customers shall be required to be submitted for all the references mentioned above. 
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